CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.NO.859/2003
M.A.NO.742/2003

Friday, this the 10th day of July, 2003
Hon’ble Shri Govindan S. Tampi, Member (A)

1. Krishan Pal 5ingh,
S/0 Shri Mahendar Singh
WZ 120, Palam P.O. Plat II,
Harijan Basti, New Delhi-45.

vishal Despandey

5/0 Shri R.S.Despandey

60, Bara Bazar, Kankarkhera,
Mesrut Cantt.

™3

3. Rajsesh Kumar
dJ-142, R.K.Puram
sSector - 3, Saraswati Camp
New Delhi.
LApplicants
(By Advocats: 5Shri M.K.Bhardwaj)

varsus

union of India through

1. 3Secratary,
Ministry of Defence,
North Block, New Delhi.

2. Chief Controller,
Principal Office Defence Accounts
G,Block, New Delhi.

Accounts Officer (Admn.)
Principal 0Office Defence Accounts Controliler
G,Block, New Delhi.

[63]

(By Advocate: Shri Vivek proxy for
Shri R.N.51ngh)

., LR@spondents

O R D E R (ORAL)

Heard S/Shri M.K.Bhardwaj and Vivek Jlearned counsel
respectively for the applicants and the respondents.

2. MA 742/2003 for joining allowed.

3. This OA 853/2003 was earlier dismissed in default but
was subsequentiy restored by allowing MA 1315/2003, as it
was found that the confusion in the name of the applicant
was caused in the cause list.
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a, It 1is pointed out byfthe learned counseil for the
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€pite of their having put in fie&arly Two
s8ivice they were bsing diser engagea in fTavour of
shers, In a similar matter, in the sams
organisation, employees similarly treated had approached

this Tribunal in OA 3144/2002 with MA_ 2673, which was

diaﬁosed of with the directions to the respondents to
consider the case of the applicants, along with others,

erence to outsiders and juniors. 5hri Bhardwaj
pleads that similar relief could be granted to the

weil,

&

present applicants as

ding to Shri Vivek, the respondents have acted
conciously and no relief was available to the applicants.
G, On consideration of the matter, I am convinced that
the applicants in this OA are similarily placed as those

in OA  3144/700 with MA 2673/7007 and are therefore

entitied to the to the same relief. Accordingly, I adopt

the Tindings dated 03.12.2002 in that OA and direct that

@ 5€ — €39 (TP
the respondents shall consider the‘regu4a+2;;€Taﬁ-of the
applicants in accordance with the law, vules and

instructions in DrafEFGﬁCB to the JUTTOF and freshers

and that their services shall~not be disengaged, till the

said consideration, by juniork \and freshers. No costs,

(GOVINDAN S. TAMPL)
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